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Mr K Ramakumar for the applicant. 

Sr CGSC for the' respondents by proxy. 

Heard. Admit. 

Respondents to file counter affidavit within 4 weeks 

by serving copy on the anpiicant who may file rejoinder, 

if' ary within 2 weeks thereafter. 

List bEf'ore DR for completion of pleadings on 11.4.91. 

As regards interim relief, we direct the respondents 

that the applicant should also be allowed to appear in the 

examinatianfor appointment to the post of IPO/IRII being 

held irr ffflay:,, 1991 or to any subsequent month provisionally 

and sbjct to the outcome of this application. 
Copy of the order may be given to the counsel by hand. 

23.2.91 

TWZ 

None appears for the applicant. Respondents 
are represented through counsei. Time till 30.5.91 
granted to file reply, as prayed for. 

11.4.91. 

— Z 

TLJZ 

None appears for both sides. Time till 4.7,91 
granted to file reply,'if any. 

6.6.91. 

TWz 

None appears for the applicant. Respondents are 

represented through Counsel. Time till 6.8.91 granted 

to rile reply as a last chance as prayed for. 

17 

4.7.91 

None appears for both sides. For counter, the case 

is posted on 12.9.91. 

5.8.91 

RC 

None appears. 
I". 

Suffi,ient opportities have bn'iven for f'ilin 

counter afavitbut np\coupter  is fjled\ List before 
the Bench foifurtI-er directions on 19.11,91. 
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None present. 

Counter has not been filed.&s a last chance three 

weeks time is granted for filing counter affidavit, if a 

Call thn 4,10.91. 

12.9,91 

RC 

• None appears. 

Sufficient opportunities have been given for filing 

counter affidavit but no counter i'ti1ed. List before 

the Bench for further directions on 19.11.91. 
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21.2.93 	 - 

$r..j6ran *ir/i,Rrktiisr thtoh rol t 
thcou prozyAkj ith u.rs,*n.n'csc 

s4. h.P. a1iocd. Contmr affLdvit 
FeettOfled therein will be ra1.vnt for this case .1so 

.rd  In  Part. 4st for frth r hesrtn on  2$,2.92(A$. 
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COW*.t for bcith t.etttsa. Intho int.r*t of j*ist1 
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and condone the delay .  If thezs has besfl:Ln àyoas 
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